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ORDER 
(DATE OF HEARING: 25.8.2003) 

 
 

The petition has been filed by the petitioner to seek certain amendments to 

ABT procedure and matters connected therewith as certain difficulties were 

reportedly being faced in its implementation.  

 

IA NO. 45/2003 

2. IA No. 45/2003 was filed for amendment of the petition, notice on which 

was issued on 11.8.2003 returnable on 25.8.2003. We heard the representative of 

the petitioner on the question of amendment. The amendments prayed for in IA 

No. 45/2003 have not been opposed by the respondents. Therefore, the 

amendments to the main petition sought are allowed. We direct that the amended 

petition already filed along with this IA be taken on record. IA No. 45/2003 stands 

disposed of. 

 

Petition No. 43/2003 

3. We have heard the representative of the petitioner as also those of 

respondents on the question of admission of the petition. During the course of 

hearing, the representatives of some of the respondents argued on merits the 



admissibility of the relief prayed for in the petition. Upon hearing the 

representative of the petitioner and the respondents, we are satisfied that a prima 

facie case for adjudication of the issues raised in the petition has been made out. 

We accordingly admit the petition.  

 

4. The copy of the amended petition has been served on the respondents. 

We direct that respondents may file their replies to the amended petition within 4 

weeks with advance copy to the petitioner who may file its rejoinder, if any, within 

two weeks of the receipt of the copy of the reply.  

 

5. List this petition on 23rd October, 2003.  
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